* CENTRAL ADMINISTRATIVE TRIBUNAL,  ERNAKULAM BENCH

0.A. Nos 285 of 19954
Friday this the 11th day of October 1996.

CCRAM: .
HON®*BLE MR. P.V. VENKATAKRISHNAN, ﬁDNINISTRATIVE MEMBER

HON?* BLE MR. A.M. SIUADRS, JUDICIRL NEMBER

Ve Kathiresan,

Vocational Instructor (Radlo & ToV.),

Model Industrial Training Institute,

Oirectorate General of Employment & Training,

Beypore North, . ’
Calicut-673 015. - . ee Applicant

(By Advocate Shri M.P. Asok Kumar )
uSo

1. Union of India represented by
the Secretary , Ministry of Labour,
Directorate General of Employment &
Training, New Delhi. »

2. The Joint Secretary/Birector Genmeral,
: Directorate General of Employment &
Training, Shram Shakti Bhavan,
Rafi Marg, Neuw Delh1~110 001.

3. The Diractor aof Employment Exchanges,
Directorate General of Employment &
Training, 14/11, Jam Nagar House,

New Delhi-110 011. '

4. The Superintendent, Vocational
Rehabilitation Centre for Handicapped,
22, Hosur Road, Bangalore-zg. .

5. The Principal, '
Model Industrial Traxn;ng InStltUtB,
Government of India,
Directorate General of Employment & j .
Training, Calicut-673 015, .. e Respondents
(By Advocate Shri P. R. Ramachandra Menon, ACGSC)

" The appllcatlon having been heard on 11th October 1996,
the Trlbunal on the same day delivered the Folloulng.

ORDER -
B.V. VENKATAKRISHNAN, ADMINISTRAT IVE MEMBER

Appllcant, a Uocatlanal Instructor in the .Model

-Industrlal Tramnlng Instltute at Callcut seeks a transfer ta

. 0‘002/- '



[

fi,gvij/h@ o

., PN

any offlce in Bangalore slnce his wife is uorklne there

as a Senxor Stenographer (Hlndl) in the Central Translation

'Bureau, Ministry of homefAffalrs. _Appllcant cites A1l

guidelines in his suppd:ﬁ, According to the guidelimes:

n (iy) .where the Sbbuseé belong to different Central
Services:- The spouse with the longer service at a
étation may apply fb the apprépriaté Cadre Controlling
Authorlty and the said- autharlty may post the said

Bfficer to the statlon, or if there is no post in that
station to the State, where the other spouse belonglng
to the other Central Service is postedo

2. . The ﬂpex‘cburt hasfhelg that guidelinES issued in the
matter of transfer are not enforceable by the Tribunalse

Duriﬁb the hearing leafn@d'counsel for applicamrt submitted

~that he will approach the first respondent -with é'requést

- stating that he is prepsred to move to any office im

Bangalore including offices other than those under the

- gontrol of first respoﬁdpnt (Ministry of Labour); " In other

4 uords; he is prepared ﬁoimove to any onice;under the

Government of India located at Bangalore. Applicant may

make a representation td‘?irst respondent in this behalf

withinm one month. If such a representation is receiﬁed
first:fespondent will cqhsider the application as sympathe-
ticaiiy as bassible and pasé appropriate mrders within

six months of its récéip&.

3. '  Application is disposed of as aforesaid. No costs.

F:iday-this’the 11th day of October 1996+
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[ AMTSIVADAS PV VENKATAKR IS HNAN.
>“IUDICIAL MEMBER ADMINISTRATIVE MEMBER
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Liét of Annexurse

Annexure=A1 =

F vemtmedls ¢

True copy of the ordér,videNo.

0.M,No.28034/7/86=-Estt. (A)

8t.3.4.1986 issued by Govt, of
India, Department of Personnel
& Training, '



